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order N3.2fl  dat€d 0.8.2001at 4.30 P.MJ 

This matter has been posted today 

	

at 4.30 P.M. for passing orders on 	c-s'.Ofl 

of admission. 

2. in this 3.. the petitioner 

has prayed for quas,hiflg the order dated 23,5.2001 

at AnncYure-7 traDsferring him from the post 

of Executive producer, Doordarshan Kend.ra, 

Bht aneswar, as Station Director, Doord arsh ar 

Kendra, Snbalp'ur. in paragraph 4.J of the 0.A. 

the petitioner has stated that challenging 

this very order of transfer he had moved the 

Hon'ble High Court of Orissa in UJC N0.6999 

of 2001 during Sier Vacation and the Honble 

Court passed order on 2.6.2001 staying  the 
Gkt-

operation of the transfer orderUumexure-2 

which is stated to be the very sane transfer 

order at Annexure-7 to this O.A. till 10.7.2001 

so far as it relates to the petitioner. The 

applicant has stated that after 10.7.2001 till 

today the interIm order passed by the Honbie 

High Court hag been extended and the last 

order has been passed on 9.8.2001 extending the 

interim order of stay till 14.8.2001. The applic 

has further stated that in course of hearing of 

J.J.C. before the Hofl'ble Hiah Court the 

qUeti3fl Of maintainability of the writ 

petition was raised by the counsel for the 

oppogite parties before the Hon'ble High Court; 

anc thereafter the Hon'ble High Court have 

posted the matter to 14.8.2001 on the question 

of addressIng the Court on the ground. of 

maintainability. 	The applicant hs made 
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the following avennent$ 

.The applicant 
'respectfully states that he has 
good grounds to succeed in the 
application. Therefore1  without 
entering into any controversy with 
regard to the maintainability of the 
writ application, has approached 
this Hon'ble iiibunal, who has got 
power to entertain such application 
and res€ctfully states that interim 
protectin be granted to the present 
applicrt pending final adjudication 
of the original application by this 
Hon'ble 2ribunel in the light of the  
protection granted by the Hon'ble  
High Ccurt of Crissa." 

From the above it is clear that the peti1-3n 

has chl1Enge6 the transfer order at 	exuie 

before the Hon'ble High Court of Orissa and 

Honble High Court have stayed the transfer o-; 

till 14.8.2001, 	cording to the petitioncr, 

the question of iiajntaiflability of the writ 

liCation befox.e the Hon'ble High Court is also 

under consideration of the Hon'ble High Court. 

in view of this, when the Hon'ble High Court 

of Jrissa is in seisin of the matter, we are 

du.tful whcthcr this 	cn be ent€rtained, 

On this point we have heard Shri 3.R.Saraflgi, 

the learned counsel for the petitioner and 

Shz:i 	 the learned Senior Standing 

Co'inscl fo the respondents. 

3. The applicant himself has statne  

that he has approechc-d the Hcn'ble High Court 

of Orissa presumably on the belief that the 

Hon'ble. High Court have the jurisdiction in 

th matter. Th question of maintainability 

f the writ apliCatiofl before the Hon'ble High 

Court i still pc c;nsideratiofl. The 

applicant has not withdrawn the writ application 

A. 	the Honeble High Court and therefe, till 
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. 	final view is taken by theHnl 	ILh 

5j nust he held 	that the is not miintainable 

before us. 	The learned counscl for the 

peti;ioncr hs filed this ).. 	today ancl has 

for inte-r.1m f pred 	 order say of the transfer 

oi:der 	t 	neure.7. w 	note that 	he 	onbiQ 

Ic High Court have 	lrady stayed  the transfer 

order till 14,3N 2001. 	If the 3A, is eritrtajned, 

then it is quite possible that our orders either. 

C granting or rejecting the pr&yer for interim 

stay w1l. be in violation of the cisting ordez,14  

of the Hn'bl 	High Court, In viw of all thi! 

we hold that. the 	is n; maintainaile 

bcfore the £r.buna. 	The J.A. is, 	thexefor, 

ii 	icd 	t the. 	t3g 	f ai,i.r1 
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